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CENTRAL ADMINISTRATIVE TRIBUNAL 

.Y.LAHAB AD B ENQI ALLAHABAD. 

Civil Contempt Petition NQ,53 of 201~. 

In 

Original Application No.91e of 1997. 

Al!a haaad this the 21st day ef_ July 

Han 'Jtle At-. A.K. Dhatnagar, M!mber-J. 
Hen 'ltle *'. D .R. TiyiaJ:'i. t.~mh>~-~· 

Virendra Pal Sharma 
S/e Dev Dutt Sharma, 
R/o Neerapur, District-Bare illy. 

20!4. 

••••••••••Applicant. 

{By Advocate : Sri R.K. Mi.shr:'a) 

Versus. 

Sri H.L. 'l"amta, 
Seniol:- Superintendent Post Offices, 
Head Post Office, Bareilly Cantt. 
B.rei lly (U.P) 

•••••••••• Respondents. 

(By AdvQcate : Sri H.C.Dueey ) 

,.9 _a_p _E_R_ 

(!y Hen ~le ~. A.,K. Bhatna«Jar, J. M) 

This contem~tt petiti~n No.53 of 21M has »een filed 

under section 17 ef the Administrative Trihunal Contempt 

of Court Rules l'S6 for punishing tbe respondents for 

wilful ciisoltedience and nen-compliance of the order 
. 
!..: 

which respondents were directed to offer appointment to . 
the applicant ferthwith and consider tha 5th respondent 

for an alternative appQiOtment. Notice has lteen issued t. 

responcl,ents on 28.M.2~Q4 for not complying the order 

ef this Tri»unal. 
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2 • Sri H.c. Duaay learned counsel for the respondents 

filed counter affidavit on behalf of respondent in the 

Court today whic h i s take n on recor d. leer ned counse l 

f or the r e !:!JOndent sultmitted t hat direct ion given in the 

order passed in O.A. No.,l~/97 dated 21.11.2C03 has 

been duly complied with. Inviting eur attention en para 

3 ef tbe counter affidavit, learned counsel for the 

respondent , suamitted that the appointu~nt letter 

dated W7•«>.2~ ane chc:trge report dated t>8. \'.15 .2M 

ar-~ .,eing filed as Annexure C~l a nd C.A.-2 to the effect 

compliance of the order passed by the Triaunal • 

• 
? ..... We have !lone through the Annexure s C • .A...l; and C.A-2 

filed by the respondent's counsel. We are satisfied 

tllat the direction given in the order passed in O.A .Ne. .. 
v 

911 of 1'97 dated 21.11.2003 ha~~aeen complied with. 

4. In view of the a)Dove, the contempt PJeti tion is 

rejected and notices issued are discharged • 

~mber-A • 
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